1 TEM NO. 115 COURT NO. 7 SECTI ON 1|

SUPREME COURT CF | NDI A
RECORD OF PROCEEDI NGS
CRI' M NAL APPEAL NQO(s). 959 OF 2002

NABI N CHANDRA SAI KI A @ JI BAN BANI A Appel I ant (s)
VERSUS
STATE OF ASSAM & ORS. Respondent ( s)

Dat e: 30/04/2009 This Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE DALVEER BHANDARI
HON BLE DR. JUSTI CE MUKUNDAKAM SHARMA

For Appellant(s) Ms. Pragya Singh Baghel, Adv. for
M s Mani k Kar anj awal a, Adv.

For Respondent (s) M. Ranjan Mozundar, Adv. for
M S Cor porate Law G oup

UPON hearing counsel the Court made the follow ng
ORDER

The appeal is dismssed in terns of the signed order.

(K. K. Chaw a) (Neeru Bala Vij)
A R-CumP.S. Court Master

[ Signed order is placed on the file]
IN THE SUPREME COURT OF | NDI A
CRI' M NAL APPELLATE JURI SDI CTI ON

CRI' M NAL APPEAL NO 959 OF 2002

NABI N CHANDRA SAI KI A @ JI BAN BANI A Appel I ant (s)
VERSUS
STATE OF ASSAM & ORS. Respondent ( s)
ORDER

We have heard | earned counsel for the parties and seen the

record of this case. No interference is called for. The appeal

accordingly, dismssed.

is,



(Dal veer Bhandari)

...................... J.
(Dr. Mukundakam Shar ma)
New Del hi ;
April 30, 2009.



